RCNo: DAI-2016-A-0017 mmﬂmww
U/S : 1208 r/w 420, 467, 468 & 471 IPC and e Daysl Upsdtyay Mary, Now Debi

7,12,13 (2) r/w 13(1)(d) of P.C. Act, 1988
Branch: CBUACB/New Delhi
CBI Vs A.R.K Prasad &Ors.

21.07.2020

Matter is taken up today and the pmdinﬂl 3‘1-‘!'
conducted through Video Conferencing (Cisco webex) as pe .
directions of Hon'ble High Court issued vide G ar
No.24/DHC/2020 dated 13.07.2020 in view of the pandemic Covid-19.

Present:  Sh. Navin Kumar Giri, Ld. PP for CBL

Ld. PP for CBI submits that sanction to prosecute Parimal Kuma
Singh has been declined. Ld. PP further submits that sanction to pi -
accused ARK Prasad is still under consideration. Ld.PP also submits ﬂm ﬂmﬂh
is with DOPT which may take some time to decide the issue regardm_g mm Y

prosecute accused ARK Prasad. !

Under the facts and circumstances, the matter is 1djourned to

Signed copy of this order is being sent through
is Court with direction t0 send the same to mma;uaﬁ

Court, RADC for uploading on official website of Delhi Distr



Sh. ARVIND KUMAR
Special Judge (PC Adi), C81.10
Room NO 503 Rousa Avenue Court ﬁﬂ"’"ﬂ"\r
Deen Dayal Upadhyay Marg, New ;:-F._i:;'u

The signed hard copy of the order shall be placed on record as and

when the regular functioning of the Courts at Rouse Avenue Complex, New

dl

(Arvind Kumar)
Special Judge ( PC Act) CBI-10
Rouse Avenue Courts
New Delhi/21.07.2020

Special Judge (PC Act) C24-10
Room No. 503, Rouse Avenue Court Lompeer,

Deem Dayal Upachyay ¥org, Mow Do

Delhi is resumed.




